R ' ~ BEFORE THE AJUDICATING AUTHORITY
' ‘ (NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

IA 361 of 2017 in C.P. (I.B) No. 115/7/NCLT/AHM/2017

Coram: o Present: Hon’ble Mr. BIKKI RAVEENDRA BABU
MEMBER JUDICIAL

Name of the Company: ~ Umesh Ved IRP.
' N - V/s.
V R Polyfab Pvt Ltd & or_s.

Section of the Companies Act: Section 19 of the Insolvency and Bankruptdy
' . - Coade ' -

S.NO. NAME (CAPITAL LETTERS) REPRESENTATION

DESIGNATION SIGNATURE

OM:S . _ ' o o , -
B NED RE ;PC_S Ablalico OM&'\‘H’\J'\J/
2.
ORDER

Apphcant/ IRP Mr. Umesh Ved present None present for Respondent in IA
361/2017 -

Applicant sought permission to withdraw the application with liberty to approach
COC for appropriate steps in respect of appointment of Resolution profess1onal and
remuneratlon of RP and cost of resolution.
Applic’ant iS permitted accordingly.
Application is disposed of accordingly.

RAVEENDRA BABU
MEMBER JUDICIAL

ffnwm/

Dated this the 08th day of November, 2017.




